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Wednesday, this the 29th day of October,2C03
i

| | .
Hon'ble Mr. A.K.Bhatna I‘ Jelde :

Nerendra Singh Heutela,

Son of Late Shri P.S.Rautels,
TiGi Tl (EhgliSh)[ .

Jawahar Neyodaya Vidyaleya, ‘
Pokhal, District - Tehril Garhwal. eess.Applicants

(By Advocate : Shri 5.K.Shukla)

VeIsus

i I Union of Indiz, through Ministry of
Human Resources Development (Department
of Education, Govt. of India, New Dslhi. |

Ze Commissioner, Neyodaya Vidyalaya Semiti,
Indira Gandhi Stadium, Indra-¥frasih Esteate,
New Delhi, Fin 110002,

3w Deputy Director, Na'é?daya Vidyalaye Samiti,
hegional office &t B-10 Sector (C‘S. Aliganj,
Luckjow #£in 226024.

«..+. Fespondentse.

By Advocate : Shri V. Swarcop)

ORDER

B"'.l' HDn'b_J_:i f\'ﬁj L __LGEI"I- K-K-SI‘iUﬂBSt&V&: la".ll;ll :

In this applicestion filed under Section 19 of A.T. Act, |

1985 slongwith applicetion of condonation of delay.. the |

applicant has prayed for following reliefs i-

(a) to0 issue an order or @ direction to sbsorb the
applicant with retrospective effect i.es from
1.5.1989 (vide annexure (2) to this Original
Application) fellowing the Absorption Rules,1989.

\h) to issue an order or direction to promote the
applicant as FGT on 6.8.,1993 by implementing the
Notification deted 3.9.1992 vide Annexure (l3) to this
Original Application.
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to issue any other order or d‘i ection to
this Hon'ble Tribural may deem fif m“, _
the present facts 2rd circumstances of the case
&
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(d) t0 award costs of this U.A. to the ap

2. The facts of the case, in short, are that the
applicant joined Kendripya Vidyalaya as Primary **
August,1984. The applicant joined the Neyodsys Vidyaslaya _ i
on 7.8.1988 on deputztion for two years as T.G.T. (English)
at Jawahar Nayodaya Vidyslaya, Rudrapur at Nainital. The
applicant was absorbedm 22.5.1992., The grievance of tie
applicant is that he is entitled for absorption with
retrospective date i.e. from 1.5.1989 and also for
promotion as F.G«eT. We2efe 6.8.,1993 under the provisions of

notificction dated 3.9.1592,

3 The applicant zpproached the Hon'ble Allahabad High
Court by filing Writ Petition N&.2632/2000 which was disposed
{Annexure-28)

of by order dated 22.2.2000/with direction to respondent No.3
to decide the representstion of the applicant. The represen=-
tation of the applicant has been rejected vide order dated
29.5420C0 (Annexure-9). Aggrieved by the order dated 29.5.2000
the applicant hes filed an appeal before Director Nayodaya
Vidyzlaya Samiti, New Delhi on 11/19-7=2000, Die same remains

undecided so far , hence this CA.

4, After tiec'u:in counsel for ;.he parties a{:fi perusgl of

K \o ke
the records, we flndhit is a fit case f-o.r.—ég%’%.g at the

admission stage givingsuitable diraction to respondent No.2
to decide the appeal of the applicant deted 11£19.7.2000
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(Annexure~10).




5. In the facts and circumstances, the GA is fin
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disposed of with direction to mspondﬁ-ht ; ﬂ;,_m TO declide

the sppeal of the applicant dated 11/19-7=-2000 within ¢

be no order as to costse.
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